Pnm -y

o~ |
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL KVL/ ﬁ
- PRINCIPAL BENCH, NEW DELHI. . : !
OA.No.212 ‘of 1989. ;
” i
Dated this the 11th of February, 1994. ﬁ
Shri C.J. ROY, Hon. Member!J) - :
Shri. P.T. THIRUVENGADAM, Hon. Member/A} ] y
Shri Mohan La&al, N ;
S/o Shri Badal Ram, !
3/228, Andrews Ganj, . !
New Deth N _ Applicant |
Eyﬂ@mﬂﬁ A&Q : i
-versus
|
- |
1. The Chairman, _ ’ !
Central Electricity Authority, . i
Sewa Bhawan, R.K. Puram, ) ' '
New Delhi 110 066. /
2. The Dlrector, "Admn’/V. o’.,
Central Electricity Authorlty,
Sewa Bhawan, R.K. Puram,

‘B; Advocals ; Sh. k- - Bhomdlu\a fos Rixd Ra.
' Sh. P. p. Khuvana for Rs-
ORDER ‘Oral}

‘delivered by Hon. Member’J) Shri C.J. ROY®
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New Delhi 110 066. ’ Respondents
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This is an old- matter coming since 1989 /peremptorlly

posted for. final hearing today. The case was passed over

twice but neither .the applicant nor his. counsel has put

in appearance. It is - seen from the record, that the

appllcant has not been appearing in this case since flllng
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of this OA except on 12.11.1991, when a proxy counsel
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appeared on behalf of the counsel for the applicant Shri

R.S. ﬁegde. We feel that the applicant is no more interested
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to prosecute the case and henceLdlsmlss it in default and I
I

\ ' I
non—prosecutron. No costs. " ' i
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